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3. Shri Virinder Mehta 

Graduate 
M|s.  Photo  Goods  Service, 
6465, Katra Bharyan, 
Delhi-110006 
(representing     the     interests  of 
artisans) 

4. Shri P.K.  Choksey 
B.Com.,   P.C.A. 
Chartered  Accountant 
Senior Partner 
Price Waterhouse & Co., B-
3111,   Gillander  House, 
Netaji Subhas Road, Calcutta-
700001 ("West Bengal) 

5. Shri Narand'ra I, Bhuva; 
B.Sc. 
Managing  Director, Indo-Nippon  
Chemical  Co.  Ltd., Maker Bhavan No. 
2 
18, New Marine Lines, 
Bombay-400020 
Maharashtra. 

6. Shri Batosi Lai Mehta, 
Business 
19, Rajendra Park, 
Pusa Road, 
New Delhi-110060 

7. Shri K.S. Taragi 
M.A. LLB. 
Advocate 

Long View, /   Tallital,   
Nainital (Uttar  Pradesh) 

8. Shri Hazarilal Sharma 
Matric 
Social Worker 44,  
Keshva Nagar, Civil 
Lines-, Jaipur   
(Rajasthan) 

Affairs of the Indian     Institute     of 
Bankers, Bombay 

2352. SHRI M. KALYANASUN-
DARAM: Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that the Governor of 
the Reserve Bank of India is   the   ex-t>fficio   
President of 

the Indian Institute of Batikers, Bombay and 
it has been so since 1935; 

(b) whether it is a fact that said 
Institute gets substantial annual 
grants from the Public Sector Banks; 

(c) if so, what is the total amount given 
during the last three  years; 

(d) whether it is a fact that the Chief 
Executive of the Institute including the 
present Executive Vice-President, has always 
been a superannuated  person; 

(e) whether Government are aware that 
the affairs of the Institute are not being 
managed properly and that about 2 lakhs of its 
members have found themselves completely 
helpless because of absence of any say; 

(f) if so, whether an enquiry is proposed 
to be made into the misuse of public fuhds; 
and 

(g) if so, what are the details 
thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Since 1962 
by convention the Governor of the Reserve 
Bank of India is elected as the President of the 
Indian Institute of Bankers by the members 
entitled to vote at the annual General 
Meetings. 

>r 
(b) and (c)  The Indian Institute of 

Bankers does not get annual grants from the 
Public sector banks. However, the Institute 
gets subscription from the institutional 
members Including Public and Private Sector 
banks, cooperative banks and other financial 
institutions. The subscription received from 
the Public Sector banks during the yeans 
1979, 1980 and 1981 were of the order of Rs. 
12.60 lakhs, Rs. 14.05 lakhs and Rs.  17.20 
lakhs, respectively. 

(d) It is not a fact that the Chief Executive 
of the Institute has always been  a     
superannuated person. 
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The present Executive Vice-President is a 
former Chairman of a public sector lank. He 
was appointed with a vijw to implement the 
recommendations of a Committee, constituted 
by the Council of the Institute, to review the 
role of the Institute in the context of changing 
banking environments. 

(e) Governr ient are not aware of 
any mis-mana^emetit in the affairs 
of the Institut . 

Under the Articles of Association of the 
Institute, the ordinary members of the 
Institute have a right to attend the meetings of 
the members of the Institut: and to participate 
in the discussions but the voting rights are 
available only to the associate members and 
fellows of the Institute. 

(f) and  (g) Do hot arise. 

Recovery of precious stones etc. during 
income-tax raid in Kaira district 

(Gujarat), 

2353. SHRI BHOLA PRASAD: Will the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that 12 premises 
were raided in Kaira District (Gujarat i in the 
first week of March 1982 and that 
Government have recovered precious stones 
valued at Rs. 86 lakhs; 

(b) whethei it is also a fact that income 
tax people have also recovered huge "dowry" 
consisting cf ema-ralds, rubies and sapphires 
during a marriage; 

(c) if so, what are the details thereof;  
atad 

(d) what aie the names and particulars of 
the individuals etc., involved  therein? 

THE MINISTER OF STATE IN THE      
MINISTRY     OF     FINANCE 

j (SHRI SAWAI SINGH SISODIA): (a)   to   (c)   
The  Income-tax authori- 

j ties in Gujarat and Bombay carried but searches 
in the months of February and March, 1982 in 
the cases of 13 traders, dealing in precious and 
semi-precious stones, of Cambay and Metpur 
in Gujarat and cases ccAmec-ted with them. 
32 premises at Cam-bay and Metpur in 
Gujarat and 7 premises at Bombay 
respectively were covered by the search 
operations. Prima facie unaccounted as. sets 
of the aggregate value of Rs. 80 lakhs 
approximately, including jewellery and 
precious stones worth over Rs. 78 lakhs, were 
seized in these searches. 

(d) Further details cannot be divulged at 
this stage as it may hamper  the  progress  of  
investigations. 

Production of jute in     Assam     and West 
Bengal 

2354. SHRI AJIT KUMAR SHAR-MA: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the total jute production in Assam and 
West Bengal during 1978, 1979, 1980 and 
1981; 

(b) the average price of Jute received by 
the cultivators in Assam and West Bengal 
respectively during the above periods; and 

(c) whether it is a fact that the Jute 
Corporation of India Office at Calcutta has 
paid lower prices to Assam cultivators and if 
so, what remedial steps have been taketi in the 
matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): (a) A statement is attached. 

(b) The position regarding the average 
prices of jute received by cultivators in West 
Bengal and Assam is given below: — 

1978-79:—Market     prices       ruled 
above  the   minimum  support  level 


